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ORIGINAL APPRLICATICN ND,354 of 1987

(NRDERS OF THE TRIBUNAL)

LI

The applicant herein is a Carpenter employed
in Doordarshan Kendra, Hyderabad., He was appointed
on a contract basis in the year.1974. According‘to
the applicant, he . is entitled to be made quasi-"
ﬁermanent uiﬁh effect from the year 1982 pursuant
to the order of the.secanq responjent,viz., Director-

GCeneral, Doordarshan, Hew Delhi dated 6-5-1385 in

remo.no.57/2/85-51. In 1886, he sought an appoint.-

_meﬁt in §.I,E.7., Hyderabaﬁ and reqguested for relieP

from Upgrah Doordarshan Kendra, Hyderaﬁad stating

that he.has Eeen selected for ths post of Scenic
Designer in SIET,-Hyderabad. He also'submittéa

his resignation and rgquested that he may be relieved
uitﬁ eé?ect from 8-1-1986. He also reguested tHe
Department to consider sympathetically .. the
retention of his lier and other bere fits arising

?rom lien.. fhe applicant, b; a letter dated 31—1-1986_
uas.informed b? the Upgrah.Doordarshéa Kendra, Hyderabad
that he has been declared guasi permanent uith effect
Frém 6~3-1982 instead\oP.Frum 19-2-1985. The asppli-
cant states that he would notihaue besn'rgsigned if

his guasi-paemanency was known to him and that he is
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entitled to a declaration of quasi-permanéncy keeping

his lieﬁ'in the Department. The Departmant however

informed him in February, 1986that he has been reliéved

to join the new office and he cannot be given the (

(¢ W

benafit of,lien., .The applicant has been making further

representations for kesping his lien and seeke -

direction from this Tribumal to grant him lien with

effact Framr9—1—1985, that is, the date of ﬁis=joihing

as Scenic Designer in S.I.E.T.,H}derabad.

2. e have hegard the' Learned Counsel feor the appli-
cant and Mr,N.R,Devaraj, StandinélCounSei-FDr the Central

Govermment., The Standing Counsel for the Departmént

skales . ‘
informed the t the Department cannot keep a lien as

t

they will have to maks substitute arrangements in the

place of the applicant who has left the Departmeﬁt'@gg

T

‘Bkn_ ng’\m

y ape prensred to take him back as Carpenter

provided the applicant is willing to join immedistely
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Hyderabad., In thess circumstances, we direct that

the applicant be taken back by ths Doordarshan Kendra, -

Hydersbad after his relief fram the S.IE.T. He &Ltk

taken in as a quasi—permanent.carpenter. .The appli-
cant‘shall geﬁ himself relieved fram S.i.E.T. and
join the Doordarshan Kendra, Hydsrabad not later than
-lst'August, 193%. In phe'evént of h;é not jolining.
the Doordarshan Kendra within the stipulaﬁad time,
‘the epplication will stanq dismissed, and hé Qéll

not have any claim for rejpining'the Department or

retention of lien,

3. -With these directions, the application is
disposed of at the stage of admission itself,

Ghere will be no order as te co-st?

(dictated in apen court)
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(8.1, A YASTMHA ) . (D.SURYA RAD)
Vice-Chairman : Member (Judl. )

7th July, 1987.
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